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COMMITTEE ON FPRIVATE MEM-
BERS BILLS AND RESOLUTIONS

EIGHTEENTH REPORT

SHRIMATI  KRISHNA
{Begusarai): I beg to move:

SAHI;

“That this House do agrec wiili
the Eighteenth Report of the Com-
mittee on Private Members' Billg
and Resolutions presentel to the
House on the 18th Ma,cn, 1931.”

MR. DEPUTY SPEAKER: The
question is:

“Thst this House dn agree with
the Eighteenth Report of the Com-
mittee on Private Members’ Bills
and Resolutions preseated {o the
House on the 18th March, 1981.”

The motion was adopred.

15.81 hrs,

BEEDI WORKERS' WELFARE FUND
(AMENDMENT) BILL*

(Amendment of sections 4, 5 ete.)

SHRI MUKUNDA MANDAL
{Mathurapur): I beg to move for
leave to introduce a Bill further to
amend the Beedi Workers’ Welfare
Fund Act, 1976,

MR. DEPUTY-SPEAKER; The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Beedi Workers' Welfare Fund Act,
1076.”

The motion was adopted,

SHRI MUKUNDA MANDAL: I in-
troduce the Bill

—
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RIGHT TO PRIVACY BILL*

SHRI V. N. GADGIL {Pune): I
beg to move for leave to introduce a

. Bill to provide for right to privacy

to every citizen of India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to In-
troduce a Bill to provide for right
to privacy to every citizen of
India.”

The motion was adopted.

SHRI V. N. GADGIL: I jntroduce
the Bill,

WELFARE OF HANDICAPPED,
DISABLED AND MENTALLY RE-
TARDED PERSONS BILL*

SHRI B. V. DESAI (Raichur): I
beg to move for leave to introduce a
Bill to provide for the welfare by
the Government of all persons who

are born handicapped, disabled or
mentally retarded,

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill {o provide for the
welfare by the Government of all
persons who are born handicapped,

- disadled or mentally retarded.”

The motion was adopted,

SHRI B. V. DESAI:
the Bill.

I introduce

HIGH COURT OF HIMACHAL
PRADESH (ESTABLISHMENT OF
A PERMANENT BENCH AT
HAMIRPUR) BILL*

PROF, NARAIN CHAND PARA-
SHAR (Hamirpur): I beg to move
for leave to introduce a Bill t& pro-
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837 Blind Persons
~ [Prof. Narain Chand Parashar}

vide for the establishment of a per-
manent Bench of the High Court of
Himacha] Pradesh at Hamirpur,

MR. DEPUTY-SPEAKER: The
question is: ’

“That leave be granted to intro-
duce g Bill to provide for the es-
tablishment of a permanent Bench
of the High Court of Himachal
Pradesh at Hamirpur.

[

The motion was adopted.

\PROF. NARAIN CHAND PARA-
SHAR: I introduce the Bill.

. PENSIONS (REGULATION)
BILL*

SHRI ATAL BEHARI VAJPAYEE
(New Delhi); I beg to move for leave
to introduce a Bill fo provide for re-
gulation of pensions to Central Gov-
ernment pensioners.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for regula-
tion of pensions to Central Gov-
ernment pensioners.”

The motion was adopted.

SHRI ATAL BEHARI VAJPAYEE:
I introduce the Bill.

MR. DEPUTY-SPEAKER: Shri
Uttamrao Patil . . . Not present.

——r

15.33 hrs.
BLIND PERSONS (EMPLOYMENT)
BILL~—~Contd,

MR, DEPUTY-SPEAKER: Now we
hksﬂvfurthercénnidemﬁono!mind
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Persons (Employment) Bill moved
by Prof. Madhu Dendavate,

Shri Mool Chand Dsga to continue.

st wewwwr wem (qre)
JuTsaer A A, g N Wy qoand A
oW oA ¥ fag owwwr W@
§ I qvar ¥ g §, fr. .

MR DEPUTY-SPEAKER: You
have already taken 7 minutes, Now
you have to conclude.

N qo W WO qE Agha

®T &, a@r fser & wrw, I

T faw wwr §, SWww XEER,

uw & off 3w wr AT gour, W

wrf‘(a'z"ra'rmfzq T IEHT
wiaww g wfgg——34 Gd
@ g owe famm & we< 45
wT O wradr § o fawwir ¥
o fgigemm § fggmm W
§ET X N ford & § =9 W
U 4 FUT 6 wiw@ wEH
frwwir &1 i wg W &wwTAT
g fr fegerw & 00 wrwm ®
whw Q% W § o gfeedim &
2 W@ 30 e O wor ¥ S
gfesw & firmre § fw w7 #x
WL wEr ) ww fawsin owd ¥
o 7 v faw 9w feur —sw
¥ I ogew 1w v W
WrEAT sur § ? fawetr w9 & @4
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